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prohibited it? Constant denial by the MCI/BOG/NMC and not upholding the court
judgment is leaving the PGDCC doctors, our Corona warriors, with no career growth
and in persistent threat of penalization. | request the Ministry of Health and Family
Welfare to implement Court orders. Thank you, Sir.

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Special Mention
made by Shri Kanakamedala Ravindra Kumar.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by Shri Kanakamedala Ravindra Kumar.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | Also associate myself with the
Special Mention made by Shri Kanakamedala Ravindra Kumar.

Demand to declare birthplace of Rashtriya Kavi Ramdhari Singh Dinkar as a national
heritage monument at Simariya in Begusarai district of Bihar
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Demand to set up a National River Rejuvenation mechanism

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, there is a need to set up National
River Rejuvenation Mechanism for monitoring pollution mitigation efforts and
rejuvenation of all polluted river stretches in the country.  Despite Government's
efforts to curb water pollution, the condition of our country's rivers continues to
deteriorate.

In 2018, the Central Pollution Control Board identified 351 river stretches on 323
rivers as polluted. Maharashtra has the highest number of polluted river stretches, at
53. OQur rivers continue to be polluted due to mismanagement of waste water
treatment and disposal. For instance, urban India preduces nearly 62,000 million
litres of sewage. The capacity to treat sewage is 62 per cent while only 44 per cent of
that capacity is utilized, as per the National Green Tribunal. This would result in
nearly 28,000 million litres of waste water flow directly into our water bodies.

Another contributor to river pollution is industrial effluents. The NGT observed
that 1,831 industries were operating without effluent treatment plants, effectively
allowing the disposal of untreated effluents into the rivers.

In light of the continued pollution of rivers, the NGT directed the Ministry of Jal
Shakti to take steps to control and monitor water pollution in rivers, as also to take up
rejuvenation of all polluted stretches of rivers, which may be named as the National
River Rejuvenation Mechanism.

With the increasing need for unpolluted and clean water, the Ministry of Jal
Shakti must follow the direction of the NGT and set up the National River Rejuvenation
Mechanism at the earliest.
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